
CAT/7/12

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

O.A. No. 1711/90
T.A. No.

199

DATE OF DECISION 22. 11.90

Shri R.N »Tyagi

Shri Madan Lai,

Versus
Union of India & anr.

Shri A.K.09hara,proxy counsal

jfietitimKK Applicant

Advocate for the)Bel3bti'0s«ji(s) Applicanl

Respondent s

Advocate for the Respondent(s)

CORAM

The Hon'ble Mr. p.K.KARTHA, l/ICE CHAIRPlriN(O)

The Hon'ble Mr. O.K .CHAKRAUORTY, P1EMB£R(H)

1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgement ?
4. Whether it needs to be circulated to other Benches of the Tribunal ?

JUQGEriENT

( Judgam«nt of the Banch d«livtr«d by H«n'bi«
Mr. O.K.Chakrauorty, n.mbBr(A.) y ^

haya hoard tha learned couns.l .f beth parties.
Th. Lamed couns.l of th. applicant h>s r.strict.d hi,
prayer to tha clain, of training all..anc. at th» rat, of
30^ .f Baaic Pay in th. r.„i..d pay .f 3cal. f.r th. p.riod
30 .7 .66 to 4.9.88.

2. Th. i..rn,d co.n3.i f.r th. ra.p.nd.nta has produc.d
b.rcr. .3 acopy of th, Offio. «.„orand™ N. .13024/2/90-7 ro

-t- 20.11.90 in ter.3 Of „hiohth.appUoant..ad..ent.ti,d to th, training allo„anc. for th= period in
quastion.

3. As th« offie, „,.^orandum issu.d by th« r.sp.ndents
substantially mest-c, fho 9ri.u^nc. of tha applicant, th.

PP tion is disposed of at th. aw •or -t th. admission stag, its.lf



r"->

- 2 -

uith tha dirBction. that the respendents shall

ralaasa tha training all8u«nca tc3 tha applicant

at tha rate of 30^ of Basic Pay f#r tha period

from 30.7.86 to 4.9.88 in tarms ef Offica Plemcjrandum

dated 20.11.90. The respendents shall comply uith

this diraction uithin a period of two months

from tha date of recaipt of this order.

4. The appliccxtien is disposed of at thtf admission

stage itself.

There will be ne order as t q costs.

( D.K .CHAKRAUOiiTY) ( P.K.KARTHA)
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UKARTHA)
MEMBlR \yiCE CHAIRflnfg


